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APPLICATION NOS
W.P, NO.

Abpliéant(s)

Shri G, Varadarajan & 10 Ors
To

1. Shri G, Varadarajan
2. Shri K.P. Goplan
3. Shri PN, Verghese
4, Shri S. Rajasekharan
5. Shri P, Annamalei
6. Shri g,”Krishnamurthy
7. Shri N. Chinnappa
8. Shri P. Subramani
9., Shri R. Lucas
10. Shri C. Fletcher
11. Shri K.‘Snanmugamv
(S1 Nos. 1 to 11 =
(ﬂKhalasis
Carriage & Wagon tnit
Southern Railway

Bangaleore Divisicn
Bangalore - 560 023)

12, Shri M, Raghavendra Achar
Advocate

TRIBWNAL -

Registered

Commercial Complex (BDA)

- Indiranagar ,

779 to 789

Bangalore - 560 038

Dsted s+ 2T JUN1988
/ 87(F)

/

V/e  The Deputy Personal Officer, Southern

Respondent(s)

Bangalore & 12 Ors

13.

14,

1s.
16.
17.
18.
19.
20,
21,
22,
23,

The Deputy Personnel Officer
Southern Railway

.~ Bangalore Division

Bangalore - 560 023

Ths Divisional Raflway Manager
Southern Rallway’
Bangalors Division

~ Bangalore - 560 023
Shri C. Robert
Shri Anwar Khan V// _fﬂ
Shri V.R, Subramani \/”
Shri M. Kapnan o
Shri Ranoji Rao — /
Shri N, Krishnaiah /
Shri J. Rubsn

‘fShri M. Venkatesh
shri D. Govindasmamy

24.Jf5hri M. Venkatash

(s1

1074-1075, Banashankari I Stage ‘

Sreeqivasanagar II Phase
Bangalore - S60 050

Subject

Nos. 15 to 24 -

. €/o Carriage & Wagon.Supefintendent‘s

Office

Southsrn Railway
Bangalors Division
Bangalore ~ 560 023)

SENDING COPIES OF ORDER PASSED BY THE BENCH

Please flnd enclosed herewith the copy of URDER/&R&%/!N&E&@WXBRBBR

passed by this Tribunal in the above said application(s) o

25. Shri Sathyanarayana Singh
Carriage & Wagon Fitter

Carriage & wagon Supsrintendent's
Office
Southarn Railway, Biappanahalli

Encl : Rs above Bangalore

Shri Mo Sreerangalah

20-6-88
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH: BANGALORE

Lot
Dated the %ﬁaﬂ day of June, 1988.

Pl

Present

THE HON'BLE MR. JJSTICE K.S.PUTTASWAMY VICE CHAIRMAN
THE HON'BLE MR. L.H.A. REGO .o MEMBER(A)

APPLICATIONS NOS.779 TO 789 OF 1987(F)

1. G.Varadarajan S/o Sri G.N.
Gopalachar, 30 years. Applicant in
Appln.No.779/87

2. K.P,Gopalan S/o Raman Kutti, .
32 years. " " 780/87

3. P.N.Vergees S/o P.N.Nina,
34 years. : .. " " 781/87

4, S.Rajasekharan S/o P.S.
Srinivasan, aged about
31 years. e " " 782/87

5. P.Annamalai S/o Parushurama-
Pillai, age 38 years " " 783/87

6. L.Krishnamurthy S/o Lingaiah
age 31 years. " " 784/87

7. N.Chinnappa S/o Narasarajappa,
age 33 years. " " 785/87

8. P.Subramani S/o Ponnuswamy-
Naidu, age 32 years. " " 786/87

9. R.Lucas S/o P.Rajaswamy
age 35 years. .o " 787/87

10. C.Fletcher S/o V.Fletcher ,
age 35 years. " " 788/87

contd....s2 -
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11. K.Shanmugam S/o N.Kothandapani
J Applicant in

Naidu, age 36 years.

i Applh.No.789/87.

' |
(A1l are working as Kalasi's in Carriage
and Wagon Unit, Southern Railway,Bangalore)

(Applicants by Shri M.R.Achar, Advocate

"'V“S o
|

1. Deputy Personal Officer4
Southern Railways, Bangalore

Division, Bangalore.

|

2. Divisional Railway Manaéer,
Southern Railways, Bangalore Dn.,

Bangalore.

3. C.Robert ‘

4, Anwar Khan

5. V.R.Subramani

é. M.Kannan

7. Ranoji Rao:

8. Sathyanara&ana Singh
9. D.Govindaswamy
10.M.Venkatesh
11.M.Venkatesh
12.J.Ruben
13.N.Krishnaiah

|

All are working

in Carriage Wagon
Superintendent's
Office, Southern
Railway, Bangalore

H‘Division,

'} Bangalore City/
Yeshwanthpur/
Yelahanka.

I I TS NS Nk I — -

.

f .. Respondents.
‘ .
|

(Shri M.Sreerangaiah, Advocate for Respondents 1 and 2)

|

These épplications#coming on for hearing,
Hon'ble Shri L.H.A.Rego, Member(A), made the follow-

ing:

R -
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o
B
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P . . .
The main prayer in these eleven applications,

|
is to direct the respondents (R) 1 and 2 to consider
|

the case of the applicénts for promotion to the posts

|

‘J
of
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of Fitters (Skilled), as granted to their juniors,
from among R3 to R-13 and to issue such other direc-
tions as deemed appropriate in the circumstances of
the case. As these applications are all‘aliké, on
law and facts, we propose to dispose them of,by a

common order.

2, The background to these applications is,
concisely as follows: The applicants were appointed
as Substitutes/Casual Labourers (Khalagis), in the

**”g Carriage and Wagon Unit, in Mysore Divisiok,of the

X <"§§§§Southern Railway, as below:
(23 A AR
SR
‘4?‘_‘: M \ R T T
}%Applicant Name of the Date of
o f} N Applicant. appoint-
0. .
o ment.
S (1) (2) (3)
1. S.Varadarajan .. 16=5-1974
2. K.P.Gopalan e 15~-5-1974
3. P.N.Verghese . 13-5-1974
4, S.ajashekar .o 12-5-1974
5. P.Annamalai .. 12-5-1574
6. L.Krishnamurthy .o 13-5-1674
7. N.Chinnappa .o 12-5-1974
8 P.Subramani ve 3-8-1974
9. R.Lucas - 13-5-1974
10. C.Fletcher . 12-5-1974
11. K. Shanmugam .. 13-5-1974

- ar e en " Er e e e E e Er @ e TS am m mm ep Wwe W mm am W  m e

3. As against the above, BR-3 to R-13 were
appointed in the same capacity as under, on grounds

Eéi_ of
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'of "compassion" and/or "loyale": ®
|
ﬁe;p;n: ST ﬁa;e-o; ;h; T Ba;e-o} -G;o;nas-o;
' dent No. respondent. appoin~- appointment.
| tment .
| = == - —- R eI I I T
1. . C.Robert .o | 6=-3-1977 Compassion
2. Anwar Khan ol 20-10-1976 -do=
A V.P.Subramani .. | 31-1-1975 Loyalty
4. M.Kannan . 9-8-1977  -do-
I 5, Ranoji -ao - 31-10-1974 -do-
6. Sathyanarayana Singh 14-11-1974 -do-
7. D.Govindaswamy ..‘ 19-5-1974 Compassion
M.Venkatesh N 1-10-~1974 ~do-
J.Rubin - 26-9-1974  Loyalty"
M.Venkatesh " 13-5-1974 Compassion
N.Krishnaiah .o 5-9-1974  Loyalty

————————————————————————————————

4, During May, 1974, tere was the Central Govern-
ment employees, inclusive of‘the railway employees, were
on strixe throughout the country. The applicants are
said to have been appointed‘as above, during the period

of this strike.

5. Conseguent to admin@strative reorganisation of
the Southern Railway, the aﬁplicants are said to have
opted for the newly carved out, Bengalore Railway Division.

The applicants state, that the Provisional Seniority
List of Khalasis, of the Ca%riage and Wagon Unit of the
Bangalore Division in the Southern Railway, came to be

published for the first timF on 29=-5-1984, which they

— have




have referred to as Annexure-B, and that the Seniority
List of Fitters (Skilled), in the same Unit, came to be
published on 20-4-1987_which they have referred to as
Annexure-A. They aver,that R3 to R-13.are all junior

to them.

6. They refer to the judgment of a Bench of
this Tribunal, in Application No.518 of 1986(F) /S.YATES
-vs.- THE UNION OF INDIA & O3S.7, delivered on 6-3-1987,
in favour of the applicant therein. They statég that
the present applications are alike on all fours, toﬂ%heic

YATE's case referred to above.

7. The applicants further state,that they came to

?Eknow for the first time,that their seniority was affected
?when the Seniority List of Fitters (Skilled), in tﬁe.

” //. Carriage and Wagon Unit,came to be published on 20-4-1987

| (Annexure-A), wherein, R3 to R-13 were shown to have been
promoted as Fitters (Skilled), which wass the post of
promotion next to that of Khalasis;j wherein none of the
applicants were included. Some of them therefore repre-
sented the matter to the concerned authorities{Annexures-
D and E), in August 1987, but to no avail. The applicants
state,that they wefe given to understand_ that the judgment
of this Tribunal in YATE's case, could not be applied
universally and was confined only to the applicant therein,
namely, Shri Yates. Aggrieved, the applicants have approa-

ched this Tribunal for redress.

%Gé

_ 8. Shri
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8. Shri M.R.Achar, learned Counsel for the
apolicants, firmly relying on the judgment of a
Bench of this Tribunal in YATE's case,referred to above,
contended that YATE's case was identical to the one
before us and therefore submitted, it be decided likewige
on the principle, that in like cases the judgment is the

same.

9. ¥While R-1 and R-2 have filed their reoly
resisting the applications, the private respondents
have neither done so,nor were they present or repre-
sented by Counsel,at the time of the hearing of these

apnlications.

10. Shri M.Sreerangaiah, learned Counsel for
R-1 and R-2, raised st the outset, the plea of

limitetion on the grounds,thet the cause of action

for the applicants had arisen as long back as inJ
1680, when R2 to 3~13 were promoted eas Fitters;. zut
the applicants did not bestir themselves,till as late
as on 8=¢-1987 through their present application i.e.,
after an inordinate lapse of nearly seven years. Shri
Achar sought to repel this ples,on the premise, that
the Seniority List of Fitters showing the names of R3
to R-13 therein, to the exclusion of the applicsnts,
came té be published by R~1, as late as on 24-3-1987
and that the benefit of the judgment of this Tribunal

in YATE's case referred to above, [which was similar]

% gl favourzble to the applicants,in the present case,

\[XZ/ was

R
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was known to thém,only on 6«3-~1987 i.e., the date
on which the judgment was rendered. Besides he
contended, that the representations'addressed by
some of the applicants to R-1, in the matter, in
August 1987 (Annexures 'D' and 'E') met with no
response. In fact,he stated, that in their reply
to the applicetions (vide para-7) R-1 and R-2
strange enough averred, that they were not
aware,as to-the remedies the abplicants had
exhausted. Viewed in the above background, we are

satisfied,that these applications are not hit by the

. \L . ~
; % and therefore, we negative his preliminary objection

" in this behalf.

11. Shri Achar drew our pointed attention to the

fact,tﬁat the apbplicants were all appointed as Subéfi-
tute Khalasis during the month of May 1974, which he said
was significant, as this period coincided with the
All-India'Strike of Railway workmen, when the situation
throughout the country was grim and tense and the
enployees who had then bravely volunteered to serve the
railways despite the situstion, With unflinching devotion
and loyalty, had done so, with no little perilAto their
lives. What éreater proof of their loyalty was needed,
héﬁclaimed, if "loyalty" was cited by R=1 and B=2 as

one of the special criteria for recruitment and advance-
ment in career,out of turn. The applicants, he said,

belonged to this category of "loyal workers" who deserved

to be suitsbly rewarded for their valour, sense of duty

Wéﬁ and

g
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and loyelty, in trying circumstances aforementioned.
Instead, he alleged, the apclicants were ironically
discriminated ageinst, by R=1 and R-2 and were not treated

with justice and feirness they deserved.

12. Shri Sreerangaish,while not disputing thst
the present case was analogous to that of YATE's case
referred to ebove, stated, that he had now produced
certain additional documents namely, Annexures R-1 to
R=V(which could not be presented earlier,when YATE's
case was heard) to substantiate, that the applicants

were not similarly circumstanced as R=3 to R-123. He

Lo 'z contended with reference to Annexure-RI.that the
acpointments made on the ground of "loyalty", against
-regular vacancies in permanent posts in Groups 'C' and

W@ T ) oy .
oA ' D', were treated as direct recruitment, on regular basis,

N \’\"\/\.- -7 B
\\\Q ¢ " that Substitute Khalgsis or casual lsbourers, were not
“';;:;;‘j o y...;""

entitled to automstic absorption, as was evicent from
Aules 2318 and 2511(b) of the Indian Railway Establish-
ment Manual (extracted in para 3 of the reply of &1 and
R=2); that Substitute Khalesis or casual labouers, could
claim seniority, only after they were selected by the
competent Committee, for empanelment and eventual absorption
in regular posts, according to the provisions of Chapter=I
Section 1B, Sub-section IV, para (Xiii) 0of the Indian
Railway Establishment Manual, read with Rules 2318 and
2511 thereiny but this did not confer,overriding advantage
on the Substitute Khalasis or casual labourers.over those

appointed against reqular vacancies (such as those appointed

\

on
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on érounds of "compassion" an?@”loyaltyﬂ,who are

trested as recruited direct,on regular basis); that a
Substitute Khalasi or casual labourer, who has not
secured lien,cannot be compared as regsrds his seniority,
with an employee, who vauifes lien by virtue of his
appointment to a regular post and where seniority is
reckoned from the date of his initial appointment; and
that the applicants were not appointéd either on grounds
of "loyalty" or "compassion", as in the case of 3=3 to

R-1Z and were also not appointed to regular posts.

13. Shri Sreerangaiah indicated,that the applicants
were now working as Khalasi Helpers, in the pay scale of
Rs.800~1150, in the Carriage and Wagon Unit of the
Southern Hailway and would be eligible for promotion
as Carriage and Wagon Fitters, in due course, with due
regard to their seniority-cum-suitsbility, after
acquitting themselves in the prescribed Trade Test, as

and when vacancies arise.

14, We have given due thought to the rival conten-
tions and examined cerefully the relevaent record placed
before us. Comparing the present applications with
YATE's case fApplication No.518 of 1986(F)/, we are
convinced . that they-are alike on fact and law and
actually we notice, that B=3 to R=-12 are common to both
these cases. In the judgment in YATE's case referred
to above (to which one of us, namely, Hon'ble Shri L.H.A.
Rego was a party), it was clearly stated (vide para 19
thereof) that the 11 private respondents therein,were

4

e —



|
appointed initially to identical posts of
Substitute ﬁbglgsig,assin the case of the
| applicant therein (though on grounds of
\

"compassion" and/or "loyalty") but were later

| ‘ . . -
appointed_regularly as Khalasis (emphasis supplied),

‘ out of turn, regardles% of their length of service.
In YATE's case, the appointment orders of Shri M.
Venkatesh (R 11 in thespresent case) and Sri D.
Govindaswamy(R=9 in tﬁe present case) initially as
Substitute Khalasis, ﬁere produced by the applicent

as Exhibits, which were not challenged by the respon-
‘ \

dents therein.
|
|

15, In the present case, R=-1 and R=2 have not
produced the orders o# initial appointment of R-3 to
R-12 as regular Khalgsis. In the absence of these

\

orders, it woulcd be logical to infér7that if R-9

\
and R-11 were initielly eppointed as Substitute Kha-
o ‘
lasis esdnot as regu}ar Egg}asig’as aforementioned,
R3 to 38, R10 and R:12 and B=12 too, were appointed
\

likewise, in identical posts, as the applicants. If

that be the case, th% present applications being

alike on fact and law with YATE's case, the ratio
\

of the judgment in the latter would apply mutatis -
mutandis to the appiications before us and binding
on the respondents én the principle, de gimilibus
icdem est iudiciumjparticularly when the respondents

\
in YATE's case_did not either apply for review of

| | W that
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that judgment or go in appeal to the Supfeme Court

within the prescribed period. The additional docu-

ments viz., Annexures R-I to R-V produced by R-1 and -

R2 to substantiate their case, are of little avail
to them, as they do not in any manner vary the facts
ané circumstances, based on which, the judgment was

rendered in YATE's case.

16. In the result, we make the following
order:

ORDER

1. We declare that these applications are

‘ governed mutstis mutandis, by the ratio

o% the decision in YATE's case.

2. Consequently, we direct R-1 and R=2 to
notionally promote the applicants as Fitters,

from the dates their immediate juniors(with

reference to their length of service as
‘Substitute Khalasis) from among R3 to R-13,
e were promoted to these posts and to
’;etermine their seniority and pay accord-

ingly, taking into account the increments

that would have accrued to them during

the intervening period.

3. The applicants, however, will not be ehti-
tled to any arrears on this account, not
having actually shouldered responsibility -

in the posts of Fitters.

M% 4, This

o—
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|
A

NS T 4. This order, be complied with, within a

|
period of two months, from the date of
|

its receipt. |
|

|
5. The applications are disposed of in the
|

above terms, but with no order as to
. I

costs. :
|
|

.' / ;
: | . ~
sdl - | sd |- e
(L.H.A. %‘Go) -
MEMBER(A).

TN PRERVAVIR S

(K.S.PUTTASWAMY ?\@\14@&

VICE CHAIRMAN. -
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S'A n Al ligation No.779 to 789/87(F
Applicants: . Varadarajan and others

Ve .
Respondents: - © Pivisional Personnel Officer

and others.

L4

I.A. for extension of time.

¥ fThe RespondentSTQZEItoatate as follows =
1)  In the above apﬁzzcntlons the non'‘ble Tribunel
has ordered to notionally pronate the Applicants as
Fitters from the dates their inmediate juniors
(with}%eference to their length of service as
Substitute Khalasis) from among R-3 to 3413 were
\ " promoted to thesc posts and to ﬁetérmine their
["‘ senfority and pay accordingly, taking into account the
increments that would.haye acerued to them during
the 1ntervehing period without any arreoxrs on this
account declaring that these appl;captoné are governed
mutatis mutandis by the ratio of the décision in

Yate's case.

2). %he Respondents have endeavoured to implemcnt
. ’y/
the orders of the flontble Tribunal in toto uithin

two months from the date of receipt of the Judgment

‘order 1.0., from 29-6-1988.

3) For 1mplcmcntihg the order of the lion'ble Tribunal
the entire senioriiy 1ist of t he categories of

Khalasis, Khalagi Helpers, Fitter of Mechanieal Department
arc to be reviewed frow the dates of appointment as
Substitate Khalasia."hs this process requires

procurement of old rccords from Mysore deiaion where
fppue—

//-\M‘Kr_\ - | ) | T




0.02.00

these employees Were Working zrévioue\zly' before
fornation of Bangalore Division, the Lespondents

. submit that the orders of the Mon'dle Tribunal
could not be implemented within 2 months tiime
allowed f.0., by 28.8.1988, |

K  Wherefore, t;he néspondem‘tg“gé for extension
of time to implemem the order dated 22-6-1988 ]
of the Pon'ble Tribunal in 0.A.No. 779 to ?89/87
by three months from 29-8-1988, in the ends of

T —— v -
justiece. _ :
) | @‘)/
7%'@,@ W’\ .
Advocate for - For ond on bechal?f 01’ the
Respondents.\owd 2- Responﬂen M

pivisional pers@““ ie,gmggx;acﬂﬁgg
gouthern RAMMWEYY alor
Bangalore bividtoni~ %anga}’lorezf

VERLFLCATI ON,

I, V.Pitchairaju, do hereby declare that What
is stated above 1is truc to the best of my knowledge,

inzomatifm and belief.

Place: (Zraﬂa(wm ' ‘ | W

bate: g _q_\9¢¢ Divisional Personnel Officer,
Southern Railway, A
Rangalore.division, B'lore.
o T zﬁ‘awﬂ}
ufiter oy, R £A
Divisional Persornel Offle»
' Eossher:. Rv., Bougaloroe

» Rt W




REGISTERED -

" 2 . CENTRAL ADMINISTRATIVE TRIBU\IAL
o : BANGALORE BENCH '
R K K K YR

Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038

Dated ZQSEPEBB

‘ © IA T IN  APPLICATION NO, __ 179 %e.789 ‘ / 87(F)
U.p. NO. » ‘ . ’ ’ /
Applicant(s) - Respondent(g)
Shri G. Varadarajan & 10 Ors ‘U/; The Deputy Pesrsonnsl Offigcer, Southsra Ralluay,
T . Bangalou &t 12 Ors
o L _ .

1. Shri G. Viradnrajcn - o _12.VVShri M. Roghavundra Achar

' o . o Advecate
2, Shri K.P. Gopalan 1074-107S, Banaahlnknrl I Stago

. . _ Srsenivasanagar 11 Phass .
3. Shri P.N. Verghess , . Bangalors - 560 030
4. Shri S, Rajssakharan 13, The Deputy Persennel Offigcsr
Southern Railway
* g, Shri P, Annamelai - - Bangalere Divisicn

. _ . Bangalere ~ 560 023
6. Shri L. Krishnemurthy »
14. The Divisiensl Railwey ﬂanagor

7. Shri N. Chinnappa ‘ ‘" Southern Reilway

: - - IR A : 8sngalore Divisien
5 . 8, Shri P, Subramani . ' Bangalere - 560 023
\ 9. Shri R. Lucas : ' 15. Shri M. Sreerangaish
m— 7 _ g Railway Advocats o

10, Shri C, Fletcher : _ 3, S,P. Building, 10th Cress

' A B Cubbsnpet | R
11. Shri K. Shamaugam Bengalers ~ 860 002

(S1 Nes. 1 te 11 -

— . Khalasis

: Carrisge & Wagon Unit

" Southern Refilway
Bangalere Divisien
Bangalors - S60 023)

Subject : SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/W/PNWW

passed by this Tribunal in the above said application(s) on ___15-9-88
M.J;e)\ \[\/
A e AN g
- @‘\'C'\-r - : \A__g\’

PUTY REGISTRAR o j

Encl ¢ As above - d)c., ~ (3upICIAL) -
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» e e e 1. 3o o1 A o2 St & St ! e e e . S e o 2 1 ooty 4 e R —

S g IN THE CENTRAL nnmrnxsmanrtvs

‘ 2o
" _TRIBUNAL ADDITIONAL BENCH, y |
s _ :BANGKL’ORE T . ”
; ]
779 to 789/87(F) i
. v/ The Plrsonml Officer
~ 6. Varadarajan & 10 Ors Order Sheet (contd) Swth.vg:)vuy. Sonaclere & 13 Ors
M. Reghavendrs Achar : R, Sreerengsish
Date Office Notes . Orders of Tribunal
L — : :
16.9.1988 ‘ | ’ KSPVC/LHARM
. _

Orders on IA No,l =-Application for

axtension of time =

In this IA the R=1 and 2 have
sought for extension of time by
anothér three months for implementing
the orders made by us on 20.6.1588,

We are of the view that the
facts and circumstances stated by
R-1 and 2 justify @ reasonable exten-
sion. UWe, thersfore, allow IA No.l -
and extend time till 31.10.1988 for
implementing the orders mads on

20.6.1988.

IA No.l is disposed of in the
above terms But in the circumstances

- of the case we direct the parties to

bear their ocwn costs,

SAl-
VeCe

TRUE COPY

C

. HepUTY REGISTRAR ‘v(Jn
CENTRAL ADMINISTRATIVE 1
BANGALQRE '




CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH

REVIEW APPLICATIONS NUMBERS 67 AND 68 OF 1993

.

DATED THIS TifE 24Tii DAY OF JOVEMBER,1993

bir.Justice P.K.Shyausunuar, . .Vice-Chairinan.

And

ir. V.Rawakrishnan, .. ilember(A}.

1. T.Gangadharan,
3/0 Thiruveagadaa,
working at Carriage & Wagon
Superintendent, Office of Carriage
& Wagon Superintendent {Metergauge),
Southern Railway, Bangalore City.

2. V.Radnakrishnan,

S/o Veeraraghavan,

working at Carriage & wagon

Superintendent, Uffice of Carriage

& Wagon Superintendent {rieter Gauge)

Southern railway, Bangalore City.

by Advocate Snri C.Krishna)

v

1. Vivisional Railway ilanager {Personunel},
Southern Railway, Bangalore bn.,
bangalore-560 022.

1{a)General manager,

Southern Railway, radras.

2. G.Varadarajan,

3. K.P.Gopalan,

4. F.N;Veraneese,_
5. S.Rajaseknaran,
6. PY.Annanalai,

7. L.Krishnauurthy,
6. i.Chinnapypa,

9. P.Subrawaniyan,
10.R.Lucas, 1
11.C.ifletcher,
12.K.Shanmugan,

S51l.50.2 to 12 are working
as C & W Helper, Southern Railway,

.. Applicant in
ReA 0. 07;93 .

.. Applicant in
R A0, 05/93.

bangalore. .. Common respondents.
{By Standing Counsel 3nri w.s5.rrasad for K1 & Ri‘a))




We have neard counsel on both sides oun Lhese review applic-
ations wiich arise from a judgaent of this Tribunal in Original

aApplications nos. 779 to 789 of 19u7 disposed off on 20-0-1953.

AZ.lt is comwon yround tnat frow the aforesaid judgment,
tine applicants in the aforesaid applicétions preferred appeals
in S.L.P {(Civil) rx0.6423 to 28 of 1997 to tne Supreme Court
and therein thne Suprede Court issued notices anu the appeals
are now peading. ine appeals, we are given to understanug are
contested vy the department itself wno 1is a party respoauent
tnerein. Tne department is said to we actually espousing the
case of the applicants herein and projecting it before the
Supreme Court in defence of the juugment of this Tripbunal now
pending in appealf. Under the circumstances 1t 1is unnecessary
for us to deal with and dispose off these applications on thelr
werits since the entire tining is now before tne sSupreme Court
and rights of parties will‘bé regulated in accoruance witit tne
gecision of tne Supreme Court in tne civil appéals referred
to supra. It woula furtiier be desiraole for tnese applicants
to dmplead thewselves as parties vefore the ovuprewe Court.
bBut, even otherwise since they are virtualif represented before
the Supreme Court by the departient in tie civil appeals, there
would be little difficulty in reguleting tneir rights in the

light of the Supreme Court's judgwent. witn tinese observations

tnese applications standy disposea off finally.
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